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ANNEXURE - Ui ity
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :HYDERABAD BENCH
AT HYDERABAD = . . | .
O.A.No. 1252/94 Déte of decision:t4=1111994,

1. K. Venkateswaralu |
2., PFazalullah Sahib -
3. B. Ramachandradu - K

4, C, Ranganayakalu eee Applicangks

Vs |

1. Divisiocnal Personnel Offlcer,

Py

S.C.Rly, Guntakal.

2. Divisional Railway Manager, | |
S.C.Rly, Guntakal.

3. General Manager, -
$.C. Rly, Rail Nilayam,

Secunderabad ces Respondﬂnts

Counsel for the applicants : Mr. V. Rama Rao

Counsel. for the Respondents : Mr, D. Gopala Raog,

S.C. for Rlys.

CORAM . O

" The Hon'ble Shri Justice V. Neeladri Rao : Vice Chaifman

A

T \\6-_/_—-»’”"

The Hon'ble Shri. Rangarajan, Member {Admn,) !

QRDER | |

(As per Hon'ble Justice Shri V. Neeladri Rao, V%ce

Chairman)

Heard Sri. V. Rama Rao, learned counsel for the applicaﬁts

and Shri. D. Gopal Rao, Learned counsel for the'resaondents.

2. When these applicants were working in the Hubli |Division

in the pay scale of Rs,1400-2300, they sought transfer from

Huhli Division to Guntakal division. As they were

not

entitled for transfer in the pay scale of Rs. 14002300 théy

were transferred to Guntakal Division in the pay sc3le of

12002040 But on transfer to Guntakal Division their pay

was not protected. Hence this 0.As was filed seekipg

direction to the respondent to fix their pay in ter

para 1313 (a) (iii) of the Railway Establishment co

protecting their pay as on the respgective date? pf
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‘D1v1sion. It is submitted for the respondents that th

pay. scale of Rs.1200-2040.

. scale in which they are working. Para 1313 (a) (iii

IO f?ii.\ff&;/;>

interdivisional transfers from Hubli Division to Guntakal

pay of these applicants was fixed at the max;mum of tf

3. para 1313 (a) (iii) of the Railway Establishmen code
is apélicable‘in case of inter-divisional transfers when

such request transfers have to be made on reversion 1ile
the request for  -transfer cannot be entertained in the

of
the Railway Establishment Code lays down that the pa
of the officer has to be protected in such a case.
the pay of the applicants are not protected, it is caée
where a dlrection has to be given to the reSpondent for
f1x1ng the pay of the applicants in acoordance with|para

1313 (a) (iii) of the Railway Establishment Code.

4, In the result, the O.A, is aliowed at the admission
stage directing the respondents to fix the pay of the
applicants at protecting their pay in accordance with
para 1313(a)(iii) of the Railway Establishment Codg. On
that basis the arrears due to the applicants haee [to |
be paid. The time for compliance is by the end of February,

1995, There is no order as to cost.

Sd/-
.Ceptified'by Court Officer,
.. Dt.17-=11-94, '

s L Central Administrative Tribpunal,
: HYderbad Bench,
.. Myderbbad.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDBRABAD BENCH HYDERABAD

\\W
M.A,ND.834/96 in U.A.ﬂﬂcﬂaz&BﬁBVQG

Between: ' ) Dt of Ordet:1B8.58.96

I.John Victor Bob o -
- deisApplicant
And

1& Sanior DlvlSanal Perscnnel 0Officer,
South Central Railway,
Vijayawada Divisien,
Vijayawadd, Krishna District.

2. Divisional Reilway Manager,
South Central Railway, Vijayewadd Division,
ijayauada, Krishna District.

3 The General Managsr, ‘South Central Railway,
Railnilayem, Secunderabad,

"]

Mr.MJCiédacab
Counsel for the respondents : M.V JBhimanna

CURAM:

Counsel for the applicant

L T 4

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE TRIBUNA MADE THE FOLLOJING ORDER:

Heard Mr.M.C,Jacob for the applicant and Mr.5.Murthy
Mrelf o Bhlmanna far the respondents ~

This MA is for condoning the delay of 3385 days in fi
this CAS As it is a case of continuing cause of action the
is allowed subject to the condition that in case the applig
ssucceeds in this (A, he is entitled for arrears only from
year prior to filing of the DA, in vieuw of the proceedure
in this Tribunal, The MA is ordered accordingly subject to
as aboye.
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ve2ase
M.A.NO.834/96 in 0.A,SR.NO.3006/96

Copy to:

v

1. The Sanior Diyﬁsional pPersonnal Officer,
South Central Mailway,
wijayawada Division,
vijayawada, Krishna District.
. o J
2, The Divisiomal _Railway Manager,
South Central "ailuway, Yijayasada Division,
vijayawada, Krishna District.

e The General Manager, South Central Railway,
Railnilayam, Sscundasrabad.

%

4, One copy to Mr.M.C.Jacab, Advocate,
CAT,Hydsrabad.

5. One copy to Mr.®.Bhimanna, Addl.CGSC,
CAT,Hydarabad, ' , ,

6. One copy to BLibrary,CAT,Hyderabad.
7. One duplicate—copy;
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Apprvued by

THE C”NTRHL ABMINISTRATIvE TRIGUNAL
HYDERYBAD BENCH HYJERABAD

THE HON'BLE SHRI R.RANGARAFAN: M(AR)

»
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OROER/JUDGE Mz T

in

udpﬁm gaog/gé

AONMITTZD AND INTERIM DIRECTIONS ISSUZD

IDZRED/REIZC TS

—

ND Dmmqiﬁs T3 COSTs.
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